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of Corporate Affairs, Mumbai Maharashtra (iii) the concerned

Registrar of Companies with a direction they may submit their

representations, if &ry, within a period of thirty days from the date of

receipt of such notice to the Tribunal and the copy of such

representation shall simultaneously be served upon the Applicant

company, failing which, it shall presumed that authorities have no

representation to make on the proposal as per Rule 8 of the

Companies (Compromises, Arrangements and Amalgamations) Rules,

2016.

17. The Applicant to file an Affidavit of service of notices issued to

Secured and Unsecured Creditors not less than seven days before

the date fixed for the holding of the Equity Shareholders' meeting

and do report to this Tribunal that the direction regarding the issue

of notices have been duly complied with.

MerdberB.S.V. Prakash Kumar (judicial)

V. Nallasenapathy Member (Technical)
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